ITEM NO.32 COURT NO.5 SECTION II-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 16533/2024
[Arising out of impugned final judgment and order dated 03-07-2024
in CRMM No. 49124/2021 passed by the High Court of Punjab & Haryana

at Chandigarh]

SAMEED AHMAD

Petitioner(s)

VERSUS

THE STATE OF HARYANA & ORS. Respondent(s)

IA No. 266118/2024 - EXEMPTION FROM FILING O.T.

Date : 01-04-2025 This matter was called on for hearing today.
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UPON hearing the counsel the Court made the following
ORDER

The counter affidavit has been filed by the
respondent(s) is handed over in the court today to
the learned counsel appearing for the petitioner. The
same may be filed in the Registry and soft copy of

the same be uploaded.

Learned counsel for the petitioner may file

rejoinder affidavit to the same within two weeks.

Learned counsel appearing for respondent no.
5-Central Bureau of Investigation (CBI) prays for and

is granted a week’s time to file counter affidavit.

List the matter after two weeks.
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